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C Hon'ble Mr. K.D.S@ha, Member (A)

v

Hedrd the learned counsel for the appllccnt
ubrl Ganesh Prasag Slngh By thls Appliceétion, the
dbpllCont préys for 1suue Of\§1;8Qtlon to the respondents
to send’prOposal of appointmént of the applicént-by

\promotion to the cédre'of I;P.S.(Bihéf Cadre) by virtue—
of his n@me being in the approved éélect list of 1995,
Gnd for this pu:pOMe, it is further préyed that if need
be, it be declared that the extension of serv1ce grénted
to Raspondent No 6 S%rl Balmiki Sharan Sharma é&s at
Annexure-~3 dated 31,12,1995 is invalid, Thgre is
,.prayer for interim relief;that the respondents be
restrsined from holding the mééting‘of.the Seléétion
Committee of 1996 for appointment of of ficers of Biher
. Police Service to the cadre of I,P.S, (Bihsr Cadre)
till the proposél for appointmenf by promotibn of.the
épplicant in the c&dre of IVP.S.; Bihar Cadpge, is

sent by the State of Blhdr to the Ministry of Home

&ff%xrs.
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2. It is submitted thdt the applicent is the

Sth céndicate in the Select List, as @pproved, pursuent

to he meeting Of the Selection Committee for the year

N

19956for prOmotion/apédintment to - the caédre of I.P.S.,

and pfoposﬁls for @ppointment of four éfficers,senigr tﬁ
' ﬁim in the panei; &g aforeséid, hdve 6lre6dy'been sent

to the Ministry of Home!Affairs. The leérned. couhsel
\ for tge applicant submits thé&t extension of service &s

given to the respondent No.,6 by order as &t Annexurca3

) - . P.T.O. -%
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dated 31.12. 1995 hus been glven in én .1rregul< r manner “ \
W1th0ut regdrd to the relevant ruvies, dnd the order

should be tredteo gs 1an11d and the- dpplll-‘-int

‘glven dopo:x.ntment on the bd51s of his pf‘asitlon

in the selet*t 11°t for dppo;mtment to the cadre of

I ¥, S,,; pnepared, pursuont to Lhe meetlng ofthe

select committee held on 28/29 Mérch, 1995,

3. | ~ This is & Division Bench|Matter. No

‘Div.is ion Bench is avajilsble at present, }}Cdnsidering the
Submiss‘ions and the urgency of the mattér, I hereby direét
thét notlces be issued to the reSpondentls for admlus:u,an/

) .'1~1ter3_m orders, X Let the case be llst1ed on 19,3,1996
for admission and interim order, before ?Nhich date
the ReSpOndeht l\lfo.G shall file reply, A "‘co;:.ay of the
_applic?ati'an has been servéd on 'the’learn%d counsel
£or the State of Bihar Shri B.N. Yadav, Let copy of
the order be hanaed .over to the ledrneé counsel for

|
the pérties,

e K. oSaha ) -3 ‘“.3“3(5

Member ‘(A 3

t‘» 2/19.03.96 : Counsel for the ap. licant Shri Ganesh Pd. Smgh
A Counsel for the reSpondent : Shri B N.Yadav
-State of Bibar .
Heard Shri Ganesh pd.Singh, learned counse l
v for the appllcant on the question of admiss:.on._ Reply
' . of the respondents has not been filed so far. ‘Mr. B.N.,Yadav,
learned counsel for - the State of Blhar-ReSpondent, Submits
that the reply is ready and it will be filt.d within a
couple ofd days. List thisc ase for hearmlg on admission
on 22nd March, 1996. ' ‘ i
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2. Learned oounsol for the applicant brought to

my not:.ce that a M,A, has been flled by thn regard ing
‘I‘» oo COntd/
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- @mendment in the 0.A. The M.A. mdy be listed alongwith
i the 0.A. 143/96. : .

3; Sl wmrs, Indu Bala gha, brief holder for Shri

R C.Jha has a]so filed a M.A. forh being included as an .

: intervenor in the 0,A. 143/96. That M. A. may also be llb’tEd
' : alomgwith 0,A. 143/96 on 22nd march, 1996,

SK ‘ . ' . S - (N.MVerma)K

_ Member (A
(MJh,3 120/96) )

3/30.04.96 - Counsel for the applicant : Shri A.P.Sinha,
-~ C At} the request of learned counsel for the

applicant, case be adjourred to 02.05.1996 for hearing

on M.A., 120/96. - - \\MX ‘
' T X v
’ o ' (NoK, Verma

SKI ' S - o : = - Menber (A)

4/02.05.96. (MeAo: 120/96)

~ Counsel for the applicant : shri A.P,Sinha,

Counsel for the State of ¢ Shri B.N.vadav.
'Bihar - respondents. :

' With consent ef the parties, the case is '
adJourned to 10,05, 1996 for hear:.ng on M.A

: , il

SKT -, : o (N.K.Verma)
’ -Member (A)

5/10. 5. 1996 " Counsel for the applicant : Mr.S.N.Jha
| Counsell for £he State of Bihsr : Mr. B.N.Yadav.
In this M.A., the applicant has prayed
for grant of st-..ay. orders rega‘rding the meeting
of the Selection CMttee and als;o to have the
v | OA, 't_ransferred to the Delbi Bench of the |
| Tribunal whére:}i'a:, Division Bench is ‘available.
; After ’cc:*rtain afguments the learned counsel for
the applz.c@nt Mr, Jha prayed that thn.s metter may

l be ddjourned for arguments on 16th of May,1996.

P.T. O,
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Prayer granted. Let this case be listed

Akl

_ ( N.K.Verma )
. : : Member (A)

M.A; 120/96

Counsel for the applicant : Shri S.Kumar.

on 16th of May, 19 96.

N

Counsel for th: respondents : Shri B.n.vadav,
-State' of Bihar,

Shri 5.Kumar, counbel for the aDLllCanL orays

for adjournment for 10 days It is a Division Berch .
matter which was listed as un urgent case for admissipn.
In this c ase, number of édjoprnmen’cﬁ have been prayed
on previous occasions, Naturally, there is no
urgeny in the matter, Shri B3B.N. Yaciav, learned counsel
for the respondents, states that the W/s in the matter
has already been filed a copy of which was served on

the learred counsel for the applicant,

Let the matter be placed before the appropriate
Division Bench as ard when the same is available.
(. KeVerma)
Mermber (i)
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7./ 28.5.96. . Counsel for the applicant : Shri M.K. Rai.

shri M.K..Rai, the learned counsel for the

applicant makes prayer that since Division Bench is

not available to adjudicate the matter, he may be
permitted to withdraw the application with permission
to file the sameAwith the Principal Bench if

the Hor'ble Chairman permits. The case is dismissed

as withdrawn,

N Nl
/cBs/ | . | o ~ (N.K, Verma):
| | - | - Member (A)




